14.46 hrs.
Title: Discussion on the Indian Railway Companies (Repeal) Bill, 2001. (Bill passed)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS ( SHRI O. RAJAGOPAL): Sir, | beg to move:

"That the Bill to repeal the Indian Railway Companies Act 1895, as passed by Rajya Sabha, be taken into
consideration."

MR. SPEAKER: Motion moved:

"That the Bill to repeal the Indian Railway Companies Act 1895, as passed by Rajya Sabha, be taken into
consideration."
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SHRI A. BRAHMANAIAH (MACHILIPATNAM): Sir, | thank you for giving me this opportunity. | support this Bill. While
supporting this Bill, | would like to bring forward some of the important recommendations made by several
Committees like Kunzru, Wanchoo, Sikri and Justice Khanna Committees regarding the accidents and safety
measures to be taken by the Railway authorities.

There have been a number of recommendations made by Justice Khanna Committee. That Committee
recommended an allotment of Rs. 3,000 crore for repairs to rail bridges and tracks and those repairs should be
taken up on a war-footing basis.

The Committee also pointed out that 34,000 railway wagons, 1,322 coaches and 1,560 signals in various parts of
the country required urgent repairs and modernisation.

Another recommendation made by the same Committee was that as per the estimates on railway bridges in the year
1999, nearly 51,340 were constructed more than hundred years back. Out of these bridges, 334 bridges were
totally damaged. Moreover, the funds allotted for track improvements in 1997-2002 have not been fully released
though there are increasing demands for extension of broad gauge every year.



Justice Khanna Committee also pointed out that the steel used for rail pattas supplied by Bhilai Steel Plant was not
of standard quality and the rail accident that took place in Punjab in 1998 was due to low quality rail pattas.

In-between 1997-2000, out of 2,000 rail accidents, nearly 1,200 accidents took place only due to the negligence of
railway employees.

In addition to this, Justice Khanna had suggested some other important recommendations that training camps
should be organised to train rail drivers and that Yoga might be introduced to reduce the mental stress.

In this connection, | want to bring some of the important problems of my parliamentary constituency, that is,
Machilipatnam.

MR. SPEAKER: Shri Brahmanaiah, this is not a debate on Railways. This is only a Repeal Bill. You can raise your
constituency problems when we discuss Railways.

SHRI A. BRAHMANAIAH : Sir, the repairs works between Gudiwada and Machilipatnam track are very slow.
MR. SPEAKER: No, please. This is not the time to raise your constituency problems.
SHRI A. BRAHMANAIAH : Thank you Sir.

SHRI C. SREENIVASAN (DINDIGUL): Sir, thank you very much for giving me this opportunity. | wish to make a few
points on these two Repeal Bills. Acts that have become redundant should be repealed because they are of no use
and only create confusion. However, due caution needs to be exercised while repealing the Bill. In future, there
should not arise a situation wherein even a sub-section of the repealing Act is felt necessary. | say so because the
Railway Companies Substitution of Parties in Civil Proceedings Act is repealed because it is felt that article 300
would take care of the situation hitherto dealt with by the Act being repealed. | would request the hon. Minister to
explain this.

In fact, article 300 itself needs to be amended. This article 300, by reference, takes us back to British Raj and
protects "Sovereign" power from prosecution under certain circumstances. Though Supreme Court Judgements
have curtailed this sovereign power to a great extent, the fact remains that article 300 needs amendment. It is an
article which is applied together with the Supreme Court Judgements. | wonder, then, why an Act should be
repealed relying on an article of the Constitution which itself is already curtailed and needs to be amended. | do not
know whether the hon. Minister wants "sovereign protection" to Railway companies as was available during British
rule. | hope he would explain the position.

With these words, | conclude.

SHRI O. RAJAGOPAL: Sir, this relates to the Indian Railway Companies Act, 1895. This forms part of the package
of Bills which have become dysfunctional laws and the Commission appointed in 1998 has identified 166 Central
Acts which have become redundant.

As part of it, this Bill also has been identified as one which has now become redundant. The Indian Railway
Companies Act 1895 had provided for paying interest on its paid-up share capital out of capital during construction.
Since, now a similar provision exists in Section 208 of the Companies Act of 1956 for payment of this interest out of
capital, the repeal of this Act will not affect, in any way. Therefore, it has become necessary to repeal the Indian
Railway Companies Act ,1895. That is the reason why this Bill has been brought.

Therefore, | propose that this Bill may be passed.
MR. SPEAKER: The question is:

"That the Bill to repeal the Indian Railway Companies Act, 1895 as passed by Rajya Sabha, be taken into
consideration. "

The motion was adopted.
15.00 hrs.

MR. SPEAKER: The House shall now take up clause by clause consideration of the Bill.
The question is:
"That clause 2 stand part of the Bill."

The motion was adopted.



Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.

SHRI O. RAJAGOPAL: | beg to move:

"That the Bill be passed.”
MR. SPEAKER: The question is:

"That the Bill be passed."

The motion was adopted.



